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3342. SHRI SYED SHAHABUDDIN
‘Will the Minister of FINANCB be pleased
t0 state

(a) whether Government have reviewed
the working of the schemes for promoting
Non-resident Indian investment in India;

(b) if so, when and the main conclusions
reached after the review; and

- () the remedial steps taken for improving
the working of these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and (c). Government have reviewed,
the working of the Non-Resident Indians
Investments Schemes quite recently and came
to the conclusion that investment facilities
under the NRI Investment Scheme are ade-
quate and satisfactory, and that the main
attention should now be directed towards
further improvement in procedures for facili-
tating speedier and smoother clearance and
implementation of proposals.

Indian Overseas Bavk branches
in Delhi

3343. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased
to state :

(a) the total number of branches of
Indian Overseas Bank in Delhi region;

(b) the total number of Branch Managers
in the said bank in Delhi region; and

(c) the number of Branch Managers out
of them belonging to Scheduled Caste/Tribe ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). Indian

Overseas Bank (IOB) has reported that it -

has 41 branches and therefore 41 posts of
Branch Managers in the Delhi Region comp-
rising the Union Territory of Delhi and the
States of Rajasthan and Madhya Pradesh.

10B has reported that none of the Braoch
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Manamrs presontly posted in tha Dﬁhi

" "Region belong to Scheduled Castechhﬁdnled

Tribe.

Applicability of reservation orders for
'SC/ST to Natjonalised Banks

3344. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased -
to state :

(a) whether it is a fact that the directives
of Government contained in ‘Brochure on
reservation for Scheduled Castes/Tribes in
Services’ issued by Department of Personnel
and Administrative Reforms are not appli-
cable to banks unless specific orders are
issued by the Banking Department;

(b) if so, whether there are any directives
contained in the brochure which have not
been specifically issued to nationalised banks
and the details thereof; and

(c) if so, the reasons for not issuing a

-general order making the brochure applicable

to banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). All the
directives contained in the brochure issued
by the then Ministry of Home Affairs and as
amended from time to time, are applicable,
in spirit, to the public sector banks "also.
However, a general order, making the bro-
chure applicable to public sector banks can-
not be issued as there are several differences
in the categorisation of posts and in the
methods of recruitment/promotion etc. The
instructions regarding reservations are exten-
ded to public sector banks/financial institu-
tions keeping in view their specific require-
ments.

Retention of foreign exchange
by exporters

3345. DR. B. L. SHAILESH :
SHRI PARASRAM BHARDWALI:

Will the Minister of COMMERCE be

pleased to state :

(a) whether Government are considering
proposal to allow Indian cxporters to
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retalos part of their forcign earpings as a
measure to boost export; '

(b) if s0, the broad outlines of this pro-
posals; and

{c) the manner in which the retained
earnings will be allowed to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY  OF COMMERCE (SHRI
BRAHMA DUTT) : (a) A proposal to allow
Indian exporters to retain part of their foreign
exchange was considered but it could not be
accepted,

(p) and (c). Do not arise,

Undertaking of public issues by
companies

. 3346. DR. B. L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any proposal under
consideration of his Ministry to permit in-
vestment and finance companies to underwrite
public issues made by the Companies;

(b) whether any stipulations are laid
down in this proposal, if $0, what; and

(c) the reaction of the Stock Exchaoges
in the country thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir,

(b) Government have asked for the views
of the stock exchanges in regard'to the pro-
posal of permitting investment/finance com-
panies to underwrite public issues of capital
made by companies subject to the following
safeguards/norms :

(i) Such companies shall be listed on
one or more recognised stock
‘exchanges and shall have a paid up
equity capital and net worth of at
least Rs. 2 crores and Rs. 3 crores
respectively. '

(ii) Underwriting by such companies in
the aggregate shall not exceed 50

per cent of the total issues under-
" written of a company and under- -
- writing by any ome company shall

not exceed 5 per cent of the total

issue underwritten of the company,

(iif) The total expense of such companies
due to underwriting shall be within
such limit as the stock exchanges
may fix from time to time. '

(iv) The companies must have been in
existence for atleast 5 years and
should have made profits in the
last 3 years.

(c) The views of all the Stock Exchanges
in the country are yet to be received.

Import of edible oil

3347. DR. B. L. SHAILESH : Will the
Minister of COMMERCE be pleased to -
state

(a) whether edible oils, including indus-
trial sunflower oil, palm kernal oil and palm
acid oil, valued at crores of rupees have been
held up at Kandla port and more of these
commodities are expected shortly;

(b) whether these items are canalised
through the State Trading Corporation and
canpot be imported by private traders;

(c) if so, whether any investigation had
been ordered as to how the import bad been

done by the private traders;

(d) if so, the outcome ‘thereof;

(e) if not how it is proposed to meet the
situation; and : ‘

ff) which are the parties involved; -the
c. i. f. value of their imports and the country
of import and how the deal had been

financed ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
BRAHMA DUTT): (a) and (b). Yes, Sir.
The Kandla Customs have reported that
clearance of industrial Degummed Soyabean -
Oil (in edible), Palm Kernel Oil and Palm





